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LOK SABHA DEBATES

LOK SABHA

Friday, December® 17, 1971/Agrahayana

26, 1893  (Saka)

Thee Lok Sabha met at Ten of the Clock
[MR. SPEAKER in the Chair}

RE : STATEMENT BY PRIME
MINISTER

MR. SPEAKER : The Prime Minister
will make a statement at 12.30.

st wae fagry awmadt (wrfaat) o s
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MR. SPEAKER :
this.

I do not agrec with

10.01 hrs.

PAPERS LAID ON THE TABLE

CORRECTION TO REPLY, CENTRAL
EXCISE (SEVENTEENTH AMENDMENT) RULES,
NOTIFICATIONS, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) 1 beg to lay on the Table—

(1) A statement correcting the reply
given on the 4th June, 1971 to U nstarr -
ed Question No. 1352 by Sarnvashri
Jagannathrao Joshi and Hukam Chand
Kachwai regarding Indian Coins scized
from a firm in Kasganj (U.P.) together
with a statement giving reasons for
delay in correcting the reply.

(i) Statement

Part (a) of Unstarred Question No.
1352 tabled in the Lok Sabha on 4-6-1971
by the Hon’ble Sarvashri Jagannathrao
Joshi and Hukam Chand Kachwai sought
information on whether Indian coins
weighing about 10 maunds and equipment
which is used for melting them, were seized
in a raid carried out on a firm in Kasganj,
in Uttar Pradesh in the fortnight of May,
1971. The answer given to this part of the
question was that “The U.P. Police made a
raid on 2-5-1971 at the firm of one Lakhpat
Rai of Kasganj andse ze bout 1000 Kg-
of 2P and 5P coins along with certain melting
equipments.”” The U.P. Government have
since advised that the figure of 1000 Kg.
reported earlier may be corrected as 152
Kg. The mistake had occurred on account
of some fault in the transmission of the
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{Shri K. R. Gancsh]

message from the District to the State
Government. [ would, therefore, like to
correct the reply already given by me to part
{a) of the above mentioned question. The
correct reply to part (a) of the question is :

(a) The U.P. Policce made a raid on
2.5-1971 at the firm of one Lakhpat
Rai of Kasganj and seized about 152
Kg. of 2P and 5P comins including
melted coins along with certain melting
equipments.

(if) Sratement

The correct information was received
from the U.P. Government on 2-8-1971,
but 1t could not be processed before 12-8-1971
when the L.ok Sabha adjourned. The delay
is regretted.

(2) A copv of the Central Excise (Seven-
teenth Amendment) Rules, 1971
(Hindi and Lnglish versions) pub-
fished in Notificaion No. G.S.R
1780 in Garzette of India dated the
27th November, 1971 under section
3R of the Central Lxcres and Salt
Act, 1944,

[Placed in Library. See No. LT-1301/71}

(3) A copy cach of the following
Notsfications under section 296 of
the Incomc-tax act, 1961 :-—

() S.O. 5249 published in Gazetlc
of India dated the 29th Novem-
bet, 1971 containming corrigenda
to Notification No. S,0. 1997
dated the 14th May, 1971,

(i) $.0. 5250 published in Gazette
of India dated the 29th Novem-
ber, 1971 containing corrigenda
to the Hindt version of Nou-
fication No. S.0. 1997 dated
the 14th May, 1971,

[Phaced in Library. See No, LT-1302/71)

{4y A copy each of the following Noti-
fications under sub-section (4) of
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section 46 of the Wealth-Tax Act.
1957 —

(/) S.0. 5185 published in Gazette
of India dated the 22nd Novem-
ber, 1971 containing corri-
genda to Notification No. 8.0.
999 dated the Ist March, 1971,

(ii) S.0. 5185A published in Gazette
of India dated the 22nd Novem-
ber, 1971 containing corrigenda
to the Hindi version of the
Notification No. S.0 999
dated the Ist March, 1971,

[Placed in Library. See No. LT-1303'71]

(5) (1) A copy of Notification No.
F. 4 (40)/71-Fin  (G) (Hindi
and English versions) published
in  Delhi Gazsette dated the
10th November, 1971 containing
corrigendum to  Notification
No. F. 4 (40)/71-Fin. (G) dated
the 26th July, 1971, under sub-
section (4) ol scction 26 of the
Bengal Finance (Salex [ax)
Act, 1941 as in force in the
Union territory of Delhi

(i) A statement (Hinds and ngloh
versions) showing reasons for
delay in laying the above Noti-
fication.

{Placed in Librarv See NoO LT-1304/71]

{6) A copy of Notfication No. G.S.R.
1788A (Hindi and Englhsh versions)
published in Guzette of India dated
the ist December, 1971, under sec-
tion 159 of the Customs Acl, 1962,
together with an explanatory Memo-
randum.

{Placed in Librarv. See No. LT-1305/71]

(N A copy of the Mysore Excise (Lease
of the Right of Retail Vend of
Liguors) (Amendment) Rules,
1971 (Hindi and English versions)
published in Notification No. G.S.R.
310 in Mysore Gazette ated the
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* 7th-Octobery 1971, under sub-sect,on

(#) of section 71 of the Mysore
Excise Act, 1965, read with clause

(c) (iv) of the Proclamation dated

the 27th March, 1971, issued by the

President in relation to the State of
Mysore.

[Placed in Library. See No. LT-1306/71)

(8) A copy of Mysore Notification No.
$.0. 1562 (Hindi and English ver-
sions) published in Mysore Garzette
dated the 9th September, 1971,
under sub-section (ii) of section 30
of the Mysore Lotteries and Prize
Competitions Control and Tax
Act, 1951, read with clause (¢) (iv)
of the Proclamation dated the
27th March, 1971 issued by the
President in rclation to the State
of Mysore.

{Placed in Library. See No. LT-1307/71]

NOTIFICATIONS  UNDER  AIRCRAFT  ACT

AND ANNUAL REPORTS AND ACCOUNTS OF
AR INDIA AND INDIAN AJRLINES

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (DR. SAROJINI MAHISHI):
1 beg to lay on the Table—

(1) (a) A copy each of the following
Notifications  (Hindi and English
versions) under section 14A of the
Aircraft Act, 1934 —

(i} The Aircraft (Amendment) Rules,
1971, published in Notification
No. G.S.R. 172 :in Gazette of
India dated the 6th February,
1974, together with an explana-
tofy Note,

i) The Aircraft (Fourth Amend-
ment) Rules, 1971, published in
Notification No. G.S.R. 411
in Gazette -of India dated the
2Tth March, 1971, together with
a.n exp‘hnuory Note,

.cm The Aircrafl (‘!‘hlrd Amend-

ment) Rules, 1971, pubﬁshed in -

AGRAHAYANA 26, 1893 (SAKA)
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Notification No.' G:$.R. 412
in Gazette of India dated the
27th. March, . 1971, together
with an explanatory . Note.

(iv) The Aircraft (Fifth Amendment)
Rules, 1971, published in Noti-
fication No. G.5.R. 714 in
Gazette of India dated the
15th May, 1971, together with
an c¢xplanatory  Note,

(b) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the above Notification.

[Placed in Library. See No. LT-1308/71]

(2) A copy each of the following papers
(Hindi and English versions) under
sub-section (2) of section 37 of the
A Corporation Act, 1953, '

(i) Annual Report of the Air India
for the year 1970-71 :-—

(ii} Annual Report of the iIndian
Airlines for the year 1970-71.

(3) A copy cach of the following papers
(Hindi and English versions) under
sub-section (4) of section 15 of the
Air Corporations Act, 1953

(f) Certified - Accounts of the Air
India for the year 1970-71 toge-
ther with the Audit Report
thereon,

(#) Centified Accounts of the Indian
Aitlines, for the year 1970-71
together with the Audit Report
thereon,

[Placed in Library. See’ No, LT-1309/11]

REVIEW AND ANNUAL REPORT OF WATER AND ~
Power DEVELOPMENT CONSULTANCY SER-
vices (INDIA) Lyp.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOY Y I
beg:to lay on the Table a copy each of the .
following - papers (Hindi andenﬂish vérs.
sions) . under ~sub-section (1) “of ' seclion
- Act, 1956 :—

(l) Rcvuw by tho Govemmm on. the

workmg “of the er md Power -
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Development  Consultancy Services
(India) Limited, New Delhi, for the
year 1970-71.

(2) Annual Report of the Water and
Power Development  Consultancy
Services (India) Limited New Delhi
for the year 1970-71 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thercon,

{Placed in Library. See No LT-1310/71]

COMMITTETL. ON PRIVATI MEMBERS®
BILLS AND RESOLUTIONS

MinuTts

SHRI G. G. SWELL (Autonomous
Districts) : 1 beg to lay on the Table
Minutes of the sittings {(6th to 8th) of the
Comnuttee on Private Mcmbers’ Bills and
Resolutions held during the current session.

10.02 hrs
MLESSAGES FROM RAJYA SABHA
SECRETARY Sir, 1 have to report

the following messages received from the
Secretary of Rajya Sabha :—

(/) “In accordance with the provisions
of rule 127 of the Rules of Procedure and
Conduct of Busmess in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rayya Sabha, #t its sitting held
on the 15th December. 197], agreed
without any amendment to the Coking
Coal Mines (Emergency Prowsions)
Bill, 1971. which was passed by the
Lok Sabha at its sitting held on the 13th
December, 1971."

{ir) “lo accordance with the provisions
of rulg 127 of the Rules of Procedure snd
Conduct of Business in the Rajva Sabha,
1 am directed to infarm the Lok Sabha
that the Rajya Sabha, at its sitting held
on the I6th Decamber, 1971, agrecd
without any amendment to the Naval
and Aftimra  Prize Bill, 197, which

DECEMBER 17, 1974
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was passed by the Lok Sabha at its sitting
hek! on the 15th December, 1971." »

(i) *“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy
of the Essential Commodities (Amend-
ment) Bill, 1971, which has been passed
by the Rajya Sabha at 1ty sitting held on
the 16th December, 1971.”

(v) “In accordance with the provi-
stons of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Busi-
ness in the Rajya Sabha, | am directed
to return herewith the Appropriation
(No. 4) Bill, 1971, which was passed by
the Lok Sabha at its sitting held on the
14th  December, 1971, and transmiticd
to the Rajya Sabha for its recommenda-
tions and to state that this House has
no reccommendations to make to the
Lok Sabha in regatd to the said Bill.™

(») “In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return herewith the Punjab Appropra-
tion (No. 2) Bl 1971, which was passed
by the Lok Sabha at its sitling held on
the 14th December, 1971, and transmutted
to the Rajya Sabha for its recommen-
dations and 1o state that this House has
no recommendations (o make to the
Lok Sabha in regard to the sawd Bl ™

ESSENTIAL COMMODITIES (AMEND
MENT) BILL

SECRETARY : Sir, { lay on the Table
of the House the Essential' Commaodities
(Amendment) Bill, 1971, as passed by
Rajya Sabha on the 16th December, 1971,

10.03 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay on the Tabic
following seven Bills passed by the hoyses
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of Parhament during the current session

and aswented Lo since a report was last

made to the House on the 16th November,
1971 —

() The Stamp  and Excise  Dulies
(Amendment) B, 1971 ,
(2) The Industrial Disputes (Amend

ment) Bidl, 1971 |

(3) The Railway Passenger Fares Bill
1971 ,

(4) T=c Tax on Postal
1

(5) 1+. Inland Air Tiavel TaxBill 1971

Articles  Bill

(6) The Air Corporations (Amendment),
Bill, 1971 ,

(7) The Arms (Amendment) Bill 1971,

COMMITTEE ON PUBLIC UNDIR-
TAKINGS

SixTH TINTH AND EieniNTH  RePORTS

DR KAIJ AS (Bombay South) I beg
to prewnt the foflowng Repoits of the
Committec on Public Undertakings -

(1) Sinth Report regdiding action taken
by Government on the recommendations
contammed in then  Seventieth Report
(Fourth Lok Sabha) on Indha Toutism
Development  Corporation,

(2) Tenth Report regarding action taken
by Government on the recommendations
contaned 1n theirr Sixty-nmth Report
(Fourth Lok Sabha) on Air India

(3) Bleventh  Report regarding action
taken by Government on the recommenda-
tions contamned n thewr Forty-math
Report (Fourth Lok Sabha) on industrial
Finance Corporation of India.

COMMITTEE ON GOVERNMENT
ASSURANCES
SICOND REPORT
SHRI V, SHANKER GIRI (Damoh) :

AGRAHAYANA 26, 1893 (SAKA)

BOH 10
I beg to present the Second Report of the
Committee on Government  Assurances,

10 04 hrs
BUSINESS OF THE HOUSE

THF MINISTER OF PARLIAML N-
TARY AFIAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
Sn | rise to announce that Government
Business 1in this House during the week

commencing ttom 20th December, 1971,
will consist of

(1) Consideration of any item of Govern-

ment  Business cainted over trom today's
Order Paper.

(2) Conwideration  and passing of

The Union Territories  Taxation 1aws
(Amendment) Bill 1971

The Essential Commodities (Amend-

ment) Bill, 1971, as passed by Rajya
Sabha

The Uttar Pradesh Cantonments (Conirol
of Rent and Fvichon) (Repealy Bill,
1971, as passed by Rajya Sabha.

(3) Consideration of an amendment made
by Rajya Sabha in the Prevention of Insults
to National Honours Bill, 1971

(4) Consideration and passing ef

The Contempt of Court Bill, 1971, as
passed by Rajya Sabha

The Prevention of Food  Adulteration

{Lxtention to Kohima and Mokok-
chung  Dustricts of  Nagaland,
Bili, 1971,

The Departmental Inquiries (Enforce-
ment of Attendance of Witnesses

and Production of Documents) Bill,
19M

The Diplomatic  Relations (Yienna Cone
wouon) Bl 1971,



n B.OH,

SHRT S. M. BANERJEE (Kanpur) :
We are now meeting for three hours every
day., That means nine hours for three
days. By no streich of imagination will
we be able to finish all this business unless
we sit for six lo seven hours a day. Now
that Dacca has fallen and the Bangla Desh
Gavernment has been established, and we
have also known the attitude of the Ameri-
can imperialists, is there any objection to
have a discussion for three or four hours
on the international siuation with parti-
cular reference to the conduct of the Ameri-
can imperialists ? | hope you will kindly
allow a discussion. You should allow a
discussron, We have not got any oppor-
tunity to condemn those people who
really wanted to butcher the people of
Bangla Desh.

MR. SPFAKER
condemned.

ot voeTe Wl () W AR AT
oA & At ¥ g wuf A @ & e

ot wew fugrdY arwiedt (mofAae) W
wdavEr weda oW wa & wART # aF AT AW
fiea & awror g1 AT A 3

W AgRT A gur ar A freew &
i)

W werw fagr?t weddt: w7, v fotn w7
frgr g1 At aew Eifwm

MR. SPEAKER : 1| think next weck
we will have to sit according to our normal
timings. Everything might be over by that
time.

ot wew fgit wwdet o w AT e
st &ifam ww arfr afrfeafo a¢ wwi w &
fau vt Firewr oo am sy ot apren
ot o & 2w ¥ S awe e W wR e fe
wified 1

YO, 3 A e 9 ey e & ey ¥
fulrs w7 wTHT WY IR T g 7

ot ow agne oWt o6 wpre ¥ wefim
SR ¥ faitew w7 i, ww & Fer ook

They stand self-
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ol  WfigE wTe wdefer & G e
Foray mar w1, 3 % arw o vk ferar amdm o
frafer 3 afratsr sy § v & 1€ SRE i &

st wrw fgrY wrwddt @ e fran amd
w7 wg frar wrdm b admfenta & az Freaa
ot w1g W Y 7T I K faera A

ot oW wge . A, et g ool
w1 AT AE el & TR e W W
% faw s 1 7T § 41 v e AT R Ay
T AWy ¥ A 7 9T &, ™ qEr T A
w7 T § I T wEEAT g W A, W A
wA W A e e 2

WOOW WEWE T W &z 2 T 9ET
a frfam )

W T agEe
famrer )

wEwW wpwY 5739 %1 w7 EfwfAoamw
wifer 6 % A% &5 M

ot T wpmre ;W e A oo AT A Y
L3

SHRI 5. M. BANERJLY : What about
the discussion we have demanded ”

SHRI RA) BAHADUR : | would beg
of hon. members to take nole of tnhe fact
that the wholc matter is being discussed in
world forums and in the Security Council.
We have never shul out a discussion, but
the question is, shall we allow the Foreign
Munister 10 return 7 He 15 expected in
two or three days’ time. It will be much
bertter if he returns.

SHR1 H. N. MUKERJEE (Calcutta
MNorth-cast) : Let this maiter be finalised,
Pending the Foreign Minmster’'s return,
Jet Government give an assurance Lhat after
the Foreign Minister comes, we shall be
sitting and having a discussion.

MR. SPEAKER : 1 hope it will be posai-
ble for you 10 et the House know about it
a lirtle later,

SHRI RAJ BAHADUR : 1 will consult
the Leader of the House and then inform the
House.

u2 AT AW T R
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10.08 brs.

STATEMENT RE : REFERENCE OF

CONSTITUTION (TWENTY-FIFTH

AMENDMENT) BILL. AS PASSED BY

PARLIAMENT, TO STATE LEGISLA-
TURES FOR RATIFICATION

THE MINISTER OF LAW AND
JUSTICE (SHR1 H. R. GOKHALE) : The
Constitution (Twenty-fifth  Amendment)
Bill, 197t was passed by both Houses of
Parliament by majority of the total member-
ship of each House and by majority of not
less than two thirds of the members of each
House present and voting. A question has
arisen whether before the Bill is presented
to the President for his assent, the amend-
ments proposed by the Bill required ratifi-
cation by State Legislaturcs under the
proviso to Article 368 of the Constitution,
The contention may be put forward that
the terms in which Article 3i1C is framed
deprive the Courts of part of their jurisdic-
tion and therefore this article required
such ratification. The Government takes
the view that such ratification is not neces-
sary, However, with a view to avoiding
difficulties that may possibly arise and out
of abundant caution Government has deci-
ded to refer the Bill for ratification to State
Legislatures under the proviso of Article
368 of the Constitution.

In view of the importance of the marter,
the State Government are being advised to
convene their Legislatures as early as
possible in order to bring the amendments
into. effect within the shortess possible time,

i i st

1020 brs.
CODE OF CRIMINAL PROCEDURE

BILL

CONCURRENCE IN RATYA SABHA RECOM-
MENDATION Te APPOINT A MEMBER 'm JoINt
COMMITTEE

TBE MINISTER OF STATE IN THE'

- MINISTRY OF HOME . AFFMRS {SHR1

AGRAHAYANA 26, 1893 (S4KA)

Union Taritories
Toscation Laws
(Amdi1.) Bill .

K. C. PANT) : ‘On behalf of Shri Ram
Niwas Mirdha, I beg to move :

.

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of
Lok Sabha to the Joint Committee of the
Houses on the Bill to consolidate and
amend the law relating to criminal pro-
cedure, in the vacancy caused by the
resignation of Shri Kedar Nath  Singh
and do resolve that Shri B. R. Shukla be
nominated 10 the said Joint Committee
to fill the vacancy.”

MR. SPEAKIER : The question is

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of
Lok Sabha to the Joint Committee of
the Houses on the Bill to consolidate and
amend the law relating to criminal pro-
cedure, in the vacancy caused by the
resignation of Shri Kedar Nath Singh
and do resolve that Shri B. R. Shukla
be nominated to the md Joint Commmee
to fill the vacancy."

. The mation was adopied _..

10.11 hrs.

UNION TERRITORIES TAXATION
LAWS (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME * AFFAIRS
(SHR1 K. C. PANT) : 1 beg to move for

léave to introduce a Bill further to amend .

certain tmﬁon law: in the, Umon terri-

tories.

" -Pnb&thed ln Gmme of India Bmtaordimry, pm ll. ucuen 2, dawd 17 1+ 71'
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MR. SPEAKLR The question 15

“That leave be granted to mtroduce
a Bill further to amend certain taxation
lans m the Union territories

The motion was adopted

SHRI bk C PANT i
the Bult

introducet

1012 hrs

STATUTORY RESOLUTION RF DI L HI

ROAD TRANSPORI LAWS (AMLIND-

MFNT) ORDINANCE AND DILHI

ROAD TRANSPORT | AWS (AMEND-
MLNT) BU L

MR SPLAKFR W have only | hour
and 45 minutes left loi the discussion on
the Statutory Resolution and the Delin
Road Transport Laws (Amendment) Bill
Wo have 1o take up the Private Members
Business at 11 30 A M 1 propose that this
Bl may b. finished earhier because 1t 1
no use postponing it just for 10 nunutes
to next week | hope vou will agred

He has already hled the statement ic-
gatding the cxpenditure nvohad Of
courst that was quile a contioversal mattet
1t 13 safe that he has already filed 1t Both
the Statutory Resolution and the Bilf wili
br discussed together

Dr Laxminaiain Pandeya
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gy wwr wepafer g7 3 AT 1971 €1
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wor wdvw, ¥ oaAeg RO frie
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Fintroduced with (he  1econvmendation of the PRESIDENT,
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¥ aroor qF A Fewa T 7 Wt st woeTY
WERATHT § ©F WeATaw W1 gy o & wrk, mir
A for ¥ ey & wvaw oY adt g€ eve-
oA w1 w frar A AF

o a7 e & T & o e e Rty
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T # Ay 3w arr a1 oA fAu O qur 3\ 91
faraems 771

MR SPEAKER Statutory Resolution
moved

“This House dimapproves of the Delht
Road Transport Laws {Amendment)
Ordinance 1971 (Ordinance No 21
of 1971) promulgated bv the President
on the 3rd November, 1971 *

THI  MINISTFR OF PARIIMEN.
TARY AFTAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR)
Sir, 1 g to move*

“That the BIll piovide for the esta-
blisbment of a Road Transport Corpora-
tion for the Umon Territory of Delhi,
and, for that purpose, further to amend
the Road Transport Corporations Act,
1950, and the Delhi Munxipal Corpotra-
tion Act, 1957, and for matters conne.ted

Moved with the recommencation of the Pn;ldcnt.
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therewsth or nctdental Lhereto, be taken
mto consideration

My hon friend, Dr Pandeya, knew that
both the Statutorv Resolution and this
Bull are going to b discussed simultaneously
But, 5ight at the bepinning 1 am sorry Lo
note that he has tried to bring in a little
amount of pohiteis and apportionment of
blame | would not do that 1 will only
try to say what the state of affairs was
Of course, 1t was well known that the
Delht Municipal Corporation 15 bemg run
and controlled by a  particular Party to
whith Dr Pandeya belongs and he s try
ing perhaps to shift the blame on to a
committee of the Coiporation which was
onstituted by and under its own majority
in the corporation It should be having
its own majority even on the D1U Board
of Management S0 these fauts are hnown
1 will not go fuither than that 1 will only
say what the state ot affairs was

The Dilhi Transport Undertaking was
ueated under the Delht Muniipal Co
poration Act as lar bach as 1957 1ven
at that time there was a demand that it
should be run by a statutory corporation
Even so under the arrangement that was
brought about through the Delhi Municipal
Corporation Adt, this was given ovel to the
Muniipal Corporation and 1t functioned
irom 1957 for a few years when the demand
giew louder for the creation of an auto-
nomous corporation in 1966, in fact a
Bill was introduced to replace the Delh
Transport Undertaking by a corporation
as a separate statutory body  But the Bill
lapsed with the dissolution of the Parliament

The Admimstiative Reforms Commis-
sion and the Working Group on the Metio-
politan Transport Services also recommend-
<d the constitution of a statutory carpora-
tion  The services of the Delhi Tramsport
Undertaking were Joudly complamed of by
the people and the users

The finances of the Corporation touched
the rock bottom level with mcreasing losses

DECEMBER 17, 1971
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from year to year The gap between
the earnings of the undurtaking and the
expenditure conttnued to widen Upwo
3ist March 1971, the loans advanced by
the Government to the DTU totalled up-
to Rs 16 38 crores A very small amount
out ot that was paid and the outslanding
as on 31st March, 1971 was of the order of
Rs 145 crores lhe loan insta, mnts
also remamed unpmid The amoun. of
nstalments that remained unpaid augre
gated to Rs 55 crotes The amount
of intzrest thereon which also was unpawd
was of the order of Rs 371 cames s on
31-3-71 This totalled upto Rs 8 21 o ores
The loans advanced for purchase of vihicles
were converted mto ways and meirs e
sources 1 am sure the Paity in power i
the Corpomation could and should e
controlied all that  This led to an o=
aging of the fleet and acu e shoitaee of
buses to the extent that now 37°, buases
are over 8§ years old and 24  of th. 1 are
ay much as over 10 years old on 31st March

Thure was only one Central Woik 1wp
and hittle care was given f | mav sas so
to the provision of newessary and adiyuate
machinery and enuipment and worky' op
for maintenance nceds

The DTU owned 1391 buses of w'uch
only 934 buses weie on the road m the

g g of November, 1971 when the
Delhn Transport Undertaking was taken
over 230 private buses were introdued
n the seivice but not to any apprecable
effect %0 buses out of the fleet (harly
deserve scrapping

The scheduled trips per day, although
they were advertised to be as many as
15992, 1n the beginming of 1971 only 12526
were operated, meaning thercby that as
many as 3466 trips were not at gll operated
1 18 estimated that 270 more buses are needed
just to meet the moderate demands of
the people And a further number of 200
buses could be repawed If 270 buses
could be provided and these 200 buses
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would be properly repared. a good but
of nadequacy perhaps could have been
overcome

This state of aflars aciounts for the
unsatisfactory nature ol the services leading
to pubhc discontent and considerable law
and order problems which are well-known
to the House, | need not go mnto them
The 1ake-over became an  unavoidable
newessity  and we could not  escape it.
The 1esult was that although the Partiament
was not i sesston and we could not call
a speetal session of the Parllament tor this
purpose w. had to issue an  ordinance
n view of the law and order problem and
m iew of the growing and loud complaints
We could not but respond to the demands
o} the people to redress then grievances
Naturally, an ordinance was promulgated
and thete was ample justification for that
Th= Bill only seeks to replace the Ordinance

I mav also in a few words make a men-
ton of what has since been done  But
1 would alvo like to say a few words on
the point Dr  Pandeya has spe.fially
dweit  He has asked what aid was given
to the Corpotation  Sinee 1967 68 which
I thinh s th* cruval period that he has
got in mind the Government had advanced
an amount of Rs 660 lakhs to the erstwhile
undertaking of which Ry 152 lakhs was
for ways and means loans and fo1 meeting
the working expenses That means u
substantial amount was allocated also for
ways and means position Suc 28R of the
Delht Muniaipal Corporation Act 1957
enjoined upon the Dziht Transport Com-
mittee to take steps, from time to time for
providing, <ecuring and  promoting an
efficrent  adequate and economical and
properly Lo-ordmated system of road trans-
port  This was clearly the responsibility
of the Corporation and can hardly be shifted
to its subsidsary body thet was constituted
under

Sasme this undertaking has been taken
over, 4 good number of improvements
have been made and satsfaciory resufts

DRT Laws (Amdt ) Ord & 22
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have been achieved The average numbet
of buses now on roads was 1175 m Novem-
ber as agamst 1118 on Outober 1971.
The number ol trips which were scheduled
daily have been increased by 519 They
are now 16159 as vompared to 15629 in
Oclober Tups operated dailv also have
increased by 1157 The percentage of trips
operated 15 now 77 26°, as against 72 68°,
The daily trips this year have thus increased
by 981 The awverage traffic ncome per
dav alo has increased n the month of
November by Rs 33,834 and the income
per bus per day has also increased from
192 t0 211 Sinmlarly, the income per kilo-
metre has increased from 108 05to 11001,
The expenditure per kilomctre has gone
down from 164 02 NP tn November 1970
to 130 37 NPin 1971 The monthly average
working loss whith used to be of the order
of Re 13 lakhe between Anril and Septem-
ber 1971 has been reduced to Rs 7 lakhs
This, 1 think 15 a significant achievement
and 1t has to be taken into account,

However sin.c the Fmergency was decla-
red the daily revenues have come down
pecause the DTC had to give up a number
of services on awount of the black-out
1 would lihe 1o say that an appreciable
progress has been achicved but we should
certamniy be cautious, We cannot  hoid
out any gicat hapes for 1esults to be achiev-
ed mn any short span of time We are
trying to do whatever 1y possibie For
this a number of buscs have to be added
and we have taken some steps to this end
UP has agreed to loan us 40 buses, of which
35 have already beun received

We have trid to improve the services
generally Many of the major demands
of the studunts have been agreed to, Pro-
posals to fink the colonies and other de-
mands of the people havé slso been met,

10 a large extent

Incentive scherie have been mntioduced
to ensure beiter performance on the part
of dnvers and other staff. We have fixed
safety first as our first target. M diwver
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1s able to perform his duties in a way that
avoids avcident or loss of hife or himb while
domg his duty satisfactorily, he will be
given some prescribed ncentive On the
mamtcnan.e side also, if the mamnicnance
and repawrs ensures smokeless buses, we
shall reward the concerned staff and work-
man with suitable incentives

Orders have been placed for an additional
264 chassis and 30 mmni buses We hope
that by March 1972 these orders wili be
complied with A good number of these
chassis will by that time also be provided
with bodizs <o as to augment the services

The LIC group insurance scheme for
workers 15 also under consideiation 267
daily-rated workers have recently betn
brought on monthly rates of pay I urther
action 19 bemng procussed for more such
daily rated workers We have tried to do
whatever 1s possible within this limited
time that we had It was no pleasure to
us to take the DTU over and assume all
the 1esponsibility for running it satistactorily-
We did <0 because of the exigencies of the
situa.on, the publk demand, in the face
of mounting grievances, leading even to
a law and order situation

With these words, I move
MR SPEAKER Motion moved

“That the Bill to provide for the
establishment of a Road Transport Cor-
poration for the Umon Torrtory of
Delhi, and, tor that purpose, further to
amend the Road Transport Corporations
Act, 1950, and the Delhi Municipal
Corporation Act, 1957, and for matters
connected therewith or incidental thereto,
be taken nto consideration **

Both the Statutory Resolution and the
Bill are before the House ™ .

SHRI R. V. BADE (Khargone)
On a point of order Yesterday, Shn
Jyotirmay Bosu had rased am obsection
concerming the financial memorandum and

DECEMBER 17, 1971

D RT Laws(Amdt) Ord &
DRT Lans Amdt) Bili

b2

T had supported him When the Bill way
mtroduced, there was some financial memo-
randum to which we raised objection on the
ground that it did not conform to the re-
quirements of the rules Today he has not
formally introduced the revised memo-
randum When I came here T found this
paper lying on my seat It should have
been formally introduced, for it 1 part
and parcel of the Bill

MR SPFAKER 1 have carcfullv seen
it and allowed 1t

SHRIR V BADF Yesterday the Deputy-
Speaker had said that he would give a
ruhing on this

MR SPFAKFR The hon Minister has
comphed with the requirement .

SHRI RAJ BAHADUR With aif res-
pect 111l maintain in regard to that matter
in which a ruling was resenved vislerday
that it was not necessary for me to do so
But n ordei to oveicome the objection
rased 1 have dome this,

SHRI JYOTIRMOY BOSU (Dsamond
Harbour) 1 still mamtamn that hew
required to do it.

MR SPEAKER When 1 am here, why
should the Minister interject with this ob-
servation

SHRI RAJ BAHADUR 1 submit that
that no such ruling may be passed which
may embarrass us m future

v Iy
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There is a difference between”the courts
and this House. Hon Members should be

careful.
I

SHRI H. K. L. BHAGAT: I thank you
very much for the guidance.

Thank
grateful,

1 shall correct myself accordingly.
you very much; 1 am most
Sir.

MR. SPEAKER: I am reminded myself
of that atmosphere which I do not like to
prevail here also.

sty fagrdt awwat @ () @ %W
T Hawd a8 o1 A8l & P ,Agi 79 arF a8 ¢
e & A @ e 7

weaw qgea : faarey #1 a1 98 Jd T,
TTRES HET E |

*SHRI E. R. KRISHNAN (Salem):
Hon. Mr. Speaker, Sir, 1 am thankful to
you for giving me an opportunity to say
a few words about the Delhi Transport
Laws (Amendment) Bill moved by the
hon. Minister of Transport. 1 welcome
the setting up of a Dethi Transport Cor-
poration in the Public sector.

I need not stress the vital role of local
transport especially in the capital city of
the country. As the hon. Members who
preceded me pointed out, the population
of Delhi is 50 lakhs and it is increasing very
rapidly. It is also known that the floating
population coming from neighbouring
States to attend to their work in the capital
is about 25.000 to 30,000 a day. You
are also aware that tourists from all over
the world make it a point to visit Delhi,
as it has historical significance for them.
The Government should realise what im-
pression they will carry back home if they
happen to see the local people standing
in long queues for getling a town bus ejther

+The Original speech was delivered in Tam:il.
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for coming to their places of work or or
going to their residences. It should be
appreciated that the rich people as also
the moderately well-to-do people have their
own conveyances, but for the labourers,
working class and the poor people, the
city transport is the only means of convey-
ance for attending to their work. The
school going children and the college-
going youngsters have also to depend upon
the Jocal transport. But, even after 25
years of independence, the Government
have not been ablc to provide adequate
transport facilities to the people of Delhi.

You arc aware, Sir, that the Centre has
been experimenting with different kinds
of administrative set-up-in the capital. Origi-
nally Delhi was a Part-C State with a legis-
lative assembly. Then, Dellii became a
Union Territory. The Delhi Municipal
Corporation was set up fo manage the
civic affairs of the capital. For New Delhi
area, where the Central Government offices
arc located, there is the New Delhi Munici-
pal Committee. Some years before the
Metropolitan Council was constituted
to look after some aspects of the local admi-
nistration. [ have to point out that in the
process of carrying out these experiments,
the daily needs of the people of Delhi have
so far been neglected. 1 would like to say
that at last the Government have come
forward with the proposal to sat up a Cor-
poration to manage the transport needs of
the people of Delhi.

Some hon. Moembers who spoke before
me referred to the loss suffered by the trans-
port undertaking of Delhi. 1 would nar-
rate . here my  personal  experience. |
happened to go 1o Karol Bagh on some
business and { got into a town bus. After
paying the fare, I thought that the conducior
would give me the ticket. But till I reached
my destination, I did not get the ticket and
the fare was pocketed by the conductor.
I came to know later that this was not a
solitary instance, but such a practice had
become the order of the day in the transport
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undertaking. As I did not know Hindi,
I could not argue with the conductor for the
ticket. 1If this kind of practice is allowed
to continue, how can thc Government
expect the transport undertaking to run
profitably? I hope that the new Corpora-
tion will take effective steps to arrest the
growth of such unfair practices. I have
also come across instances where the con-
ductors behaved rudely with women and
old people. They do not seem to give
any respect to the travelling public of the
capital. They are interested only in mak-
ing money.

I would inform the House that in the
capital of Tamil Nadu, Madras, we have
such an efficient system of local transport
that the people have no difficulty at all in
moving about the city. The administrative
loss is also minimised to the extent possible
by the honesty of conductors. 1 would
suggest that the Delhi Transport Corpora-
tion now being set up could as well send
some of their Officers to Madras to get
training there. Similarly, some batches
of conductors from Delhi should be sent
to Madras so that they can see for them-
selves how the conductors of Madras dis-
charge their onerous duties and how they
behave with the travelling public.

1 would also state that no State Transport
Undertaking can expect to make profit
because it is a public utility undertaking.
But the losses which occur on account of
the instance 1 referred to earlier should be
avoided by the Delhi Transport Corporaiion.
The administrative machinery o! the Cor-
poration should be tightened and the cul-
prits should be punished without merey.

,,,,, partics
should not irerfere in the administration
of public uiility  establishments. The
travelling public should not be held to ran-
som by interested parties. The Delhi
Transport Corporation should also ensure
timely running of buses and no trip should
be allowed to be missed on some pretty
excuse or the other. I am sure that the
Corporation will keep service as its first
priority and not profits alone. I would
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also suggest that the conductors and drivers
m Delhi Transport Corporauon should
be given mtensive tramning n theiwr approach
to the travelling public 1 am sure that this
new experiment will become a success iIf
some of these aspects are given scrious
consideration by the Government
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SHRI RAJ BAHADUR Sir, 1am grate-
fol to the hon Members who have wel-
comed this measure I would be wvery
brief, for want of time

A pont has been made by Mr Moham-
mad lsmm] about corruption We we
alrendy aware of some nmipractices and
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i larities, etc., and we are tightening up
iscipline. In fact, disciplinary action has
been taken even in this short period
against quite a few. More than 100 em-
ployees have been suspected of some irregu-
lar or undiserable practices, and they
have been put under suspension. This
vigilance has given a good toning up to
the administration. The income has also
increased on account of that. A Traffic
Superintendent, Vigilance, is already there
to attend to intensive checking. A Public
Relations Officer has been appointed to see
that misbehaviour is minimised or eliminat-
ed altogether. There are some suggestions
which Members have made and which I
shall bear in mind to the extent possible.

Mr. Banerjec has said that a representa-
tive of labour should be put on the manage-
ment. We shall certainly consider that
suggestion and try to implement 1t as much
as possible.

Mr, Bhagat has spoken about the creation
of transport zones and the rationalisation
of routes and services. 1 complétely agree
with him. This is something which has
really to be done and his suggestion is one
which should be seriously considered by
the management of Delhi Transport Cor-
poration. He has also spoken about the
iraffic that runs pell-mell in the country's
capital, consisting of all types of vehicles.
the trucks and thelas and other vehicles
just going together. It is a very large ques-
tion, but at any rate, this being the country’s
capital and the pride of the nation, it deserves
our urgent attention. Consistent with
our financial resources, we will (ry to attend
to this problem as best as we can. It re-
quires vast amounts of investment to have
fly-overs and expressways to clear up the
traffic smoothly. We should try to sub-
stitute thelas with other mechanically
propelled vehicles and rickshaws with taxis.
All these things require investment. He
spoke about the construction of some brid~
8% across the Jamuna. 1 take particular
notice of the suggestion he has made about
negiscted aveas, about augmestation of
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services, etc. He spoke about the juggi-
jhompri areas, poorer sections of the people
living across the Jamuna. We have taken
notice of it and to the extent possible and
within the resources and fleet available to
us, we shall try to meet the requirements.
Mr. Pandey has said that no improvement
was there. T have not claimed; we do not
pretend 1o have a magic wand with us. We
have tried to effect some improvement
but what has been destroyed or, spoilt
over a number of years will take at least
some months, if not years to improve.

SHRI1 ATAL BIHARI VAJPAYEE:
24 years.

SHRI RAJ BAHADUR: We know that
slogan. But I have to finish in time and
1 do not want to indulge in repartees. If
you take a one-sided view, nothing has
been done in 24 years. If you take the
resounding victory of our Armed forces
for this country in the recent 14-day War
it is in itself a testimony to what we have
achieved in 24 years, Mr. Bhagat also
invited our attention to the Third Schedule
or the part which empowers the Central
Government 1o suspend or cancel any per-
mit granted. Since this power has been
given not to the Corporation but to the
Central Government, it could be expected
and I can assure him that these powers
will be exercised after due compliance with
the principles of natural justice. With
these words I commend the motion.

st gwe #o qw Wt WM o7 frw TR
Fat A R E?

it T WY : O FE s § o ek ar
# wifen fair o o faar oy gaT &)

st sigewe gy . Faforieor & v b
e i mfy a7

wit vw wgrex ;. BY w0 oEnd e
zifgw givicies, fefyimr wmar &
MR. SPEAKER: The question is:

“This House disapproves of the Defhi
Road Tratspof{ Laws (Amendment)
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[Mr. Speaker]
Ordinance, 1971 (Ordinance No. 2! of
1971) promulgated by the President on
- the 3rd November, 1971.”
The motion was negatived.
MR. SPEAKER: The question is:

“That the Bill to provide for the esta-
blishment of a Road Transport Corpora-
tion for the Union territory of Delhi.
and, for that purpose, further to amend
the Road Transport Corporations Act,
1950, and the Delhi Municipal Corpora-
tion Act, 1957, and for matters connected
therewith or incidental thereto, be taken
into consideration.”

The motion was adopted.
MR. SPEAKER: The question is:
“That clauses 2 to 8, First Schedule,
Second Schedule, Third Schedule, Clause

1. the Enacting Formula and the Title
stand part of the BIll.”

The motion was adopted.

Clauses 2 to 8, First Schedule, Second
Schedule, Third Schedule, Clause 1, the
Enacting Formula and the Title were added
to the Bill.

SHRI RAJ BAHADUR: Sir, T beg to
move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The

MR. SPEAKER: We will now take up
the Private Members' business.

motion was adopied.

11-39 hrs.
UNION TERRITORIES SECONDARY
EDUCATION BILL*

SHRI SAMAR GUHA (Contai):
1 beg to move for leave to introduce a Bill
to provide for better organisation and deve-
lopment of secondary education in the
Union territories specified in the First
Schedule to the Constitution.

“ T ished in Gazette of India Exraordinary part II, section 2, dated 17-12-71.
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MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to provide for better organisation
and development of secondary education
in the Union territories specified in the
First Schedule to the Constitution.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce the
Bill.

CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 74 and insertion
of new articles 744, 7T4B, etc).

SHRI FATESINGHRAO GAEKWAD
(Baroda): I beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR. SPEAKER: The question is:
“That leave be granted to introduce
“a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHR! FATESINGHRAO GAEKWAD:
| introduce the Bill.

11-31 hrs.

R{. CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Insertion of nev sections 2504, 2508, efc.)

MR.SPEAKER: Shri Amar Nath Chawla.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): The Code of
Criminal Procedure is under the consider-
ation of the Joint Committee of the two
Houses, and I request the Hon. Member
not to introduce this. The Joint Committee
would consider his suggestion. I have
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made a request to the hon. Member, and
1 would suggest that this Bill need not be
introduced.

SHRI SEZHIYAN (Kumbakonam) :
1et him ask for leave to introduce the Bill
and then the Minister can object. When
there is no business before the House, the
hon. Minister cannot get up and object.

MR. SPEAKER: There is nothing
wrong if the hon. Member does not get
up after listening to the hon. Minister.

SHRI AMAR NATH CHAWLA
(Delhi Sadar): In view of the assurance
of the hon. Minister, I do net move the
motion.

11.32 hrs.

FREEDOM FIGHTERS (APPRECIA-
TION OF SERVICES) BILL

By Prof. Shibban Lal Saksena—contd.

MR. SPEAKER: The time allotted for
this Bill is 2% hours, we have already taken
2 hours and 4 minutes. Shri Jharkande
Rai may continue his speech.

=t e fagrdt a=adt (wrfeas) @ were
werEm, Ao g a7 & fF ug faw avee ey
71 99 for J19 1w 9EET 19 e &1 @ -
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gHT FAT IET | WT Gogr FH T g
SITAT & 39 #7 /i faer srgan 1 & w87 qwsn
fe ® o1 =9 & fagra a7 favndt gom o

g AT § ITHA (3 ghoqHo Agle):
fogta & 29 15 fady 78 &1 &7 69 ¥©
AT § A geW T T7 Y g9 Y ATw

=t weEea o (Fww) 0 s AR

T A FEESHL gy oSy ?

WATR AEA 0§ QY for ¥ g A=
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afs ¥ F1 A agd ITEd G AR
grar i

st mae fagry et - e 9g S
TR 37 99 T F1 AT TA A FGT |

st e fow: Fafi A fFem A
S ESELCEY

SHRI F.H. MOHSIN: We know the
intention of the whole House. People
from both sides of the House have spoken.
Not that we are unaware of the feelings of
the members. It is not necessary that it
should go to a select committee.

SHRI R.S. PANDEY (Rajnandgaon):
I support Mr. Vajpayee’s suggestion. If
it goes to the select committee, some com-
prehensive recommendation may come out
of it. Otherwise, it is a private member’s
Bill and its fate is well known. It will be de-
feated.

SHRI R.V. SWAMINATHAN
rai): I agree with Mr. Pandey.

(Madu-

MR. SPEAKER: But there is no sub-
stitute motion for referring it to .a select
committee.

SHRI ATAL BIHARI VAJPAYEE:
I will move it now. You can waive the
rule. This is an emergency period.

SHRI F. H. MOHSIN: I do not want it
to be defeated. 1 would .equest him to
withdraw his Bill.

MR. SPEAKER: Are you in a position
to accept the Bill or not?

SHRI F.H. MOHSIN : We basically
accept the intention bzhind the- Bill,

MR. SPEAKER: If you are going to
oppose this Bill, we can ignore the suggestion
about select committee.

SHRI SEZHIYAN (Kumbakonam) :
Let the minister intervene now, so that
the other speakers may have the benefit

of knowing the mind of the Government.
\
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MR. SPEAKER: Once 1 call on the
minister to speak, 1 will not be able to
allow sny other spedaker.

SHRI SAMAR GUHA (Contai): The
whole House has expressed almost unanmi-
mous opimion that the spirit of the Bull
should be carned out. Here and there
certain changes may be necessary For that,
the suggestion of Mr Vajpayee may be
accepted The difficulty 15, if the mmister
says he will not accept ., the Bilt will fall
through.

MR SPLAKER* He has already idica-
ted it. 1f you want, we can have more time
for this Bill,

How much time do you want?

SOME HON. MEMBERS Iwo houws
mors.

MR. SPEAKFR. All nght,; two hours
more

Shn Jharkhande Rao to continue hig
speech
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SHRI SHYAMNANDAN MISHRA:
It is the unanimous wish of the House.

SHRI N. K. P. SALVE (Betul) : On 8 1t is the unanimous request of the House.

point of information, Sir. Are you ad-
mitting the Motion by waiving the rules?
Are you admitting the Motion for consti-
tuting & Select Commuttee?

MR SPEAKER: That is too late.

SHRI N. K. P. SALVE : May I know,
Sir, are you admitting or not, by waiving
the rules?

SHRI SHYAMNANDAN MISHRA:
There 15 demand for this from the other
side of the House also; the House un-
anmimous.

SHRI N. K. P. SALVF: If you admit, T
have a suggestion to make on this. This
Minister has admitted, without disclosing
his mmd. ..

SHRT INDRAJT GUPTA (Alipore).
How can he admit, without disclosing his
mind?

SHRIN. K. P. SALVE : That ison the
assumption that my hon. friend has won and
on the assumption that the hon. Minister
has a mind. Anyone who has a mind will
always be with the spint of the Bill. So,
I would like to come forward with this sug-
gestion, If the hon. Minister could assure
us that Government will brmg forward a
measure of their own accord, then in that
case, it will be a very amicable settlement.
Otherwise, we are likely to be put 1n an
embarrassing predicament on the motion
of Shri Atal Bihari Bajpayee, because for
long we have paid lip-scrvice to our mar-
tyrs and it is time that we do something to
them, ..

MR. SPEAKER: I did not allow hum to
speak,

SHRI N. K. P. SALVE: 1t is not a
speech, but it is a sensible suggestion, and
sometimes you should entertain some
sensible suggestions also,
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q1

st ww fagrt addt : qx WA T
i #T @ £ 97 foe ¥ fawe owT @
g

=t Q%o qwo wyglaw : T arT W &

wEae wERY I e’ W we g

What is the consensus of the Housc?

SEVERAL HON. MEMBERS: Notice
may be waived.

MR. SPFAKER: The consensus 18 that
this motion should also be discussed along
with the motion for consideratien. Al
night, lct it also be moved. But what con-
solation will the Hon. Member get out of
this? The Hon. Mmister is not accept-
ing it.

st sew fugrdt wwddt ;. waw WERT,
wTT {H WA AR 3w w97 Qfa o ael F
R & ¥y g AF &1 WY AEvEw W o AT
AR, g% g a7 dEvT AE @

MR SPFAKFR: The Hon. Minister is
not agrecable to any proposal for a Sclect
Commuttee.

st spw fondt woddy @ o v ¥ 37
we ifoy « aw 9w & gred AT quitw wv
AT

e wfvew ¢ 8% 57 feur § - weteewr
AT wT fear & 1 wTT X WY awesy 2R
o O R wy vaay v 7 Yfew v i
¥z Ay fegre wOEe aes war ey gefr 7

o M o (wwyx) @ weaw AEEy,
wy & gu foinw wr wrdn wot & fad
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[are sitfasy arw @]
o, o Y qEd o AEWE WTAT IO 6T
@ &,y gey wma fauy | o feeye ol
wrm oy wgh aw A B, & woamw A
A7 ¥ qVHTY B §I AT W F, O O
L o B
12 hrs.

[MRr. DepuTY SPEAKER In the Chair]

& s g fis wramd) frerd & arg dr gu v
AT g7 oY EER 11T A S AT & W an
# o wft fear & | e STRY & ST wTH gAT
¥ oo e Rw A A @R g | B oae
ntmAnrTy | wg Ty swgaT 1 Afew
MNemgr ¥ yema.naw s §
g & faeft ooy w7 v g & v fref s
foret g %1 1 findlt AT | wEYGITE T gET
& o et & srweaorTs w7 gt 8 1

qE W XA € S AT & 1 A% N Wiee
Wiy s f i rae A g S A
AT GHY Y AR O A W aOT A e
WTOT £} gftz } TRwT v waw { W 0 5 T
fom | o 1014 %1% 1930 % TR w AR
wfgeere firay ur iy wror o fomr @Y & &9
1914 91X 1939 ¥ ggY & W ferar et ey
€Y WY & | TreTey & AT AW AT WY S
w= fear o =ifgm &1 1 o A A W i
ST W a3 S 6 e frendt &0 W@
A FwarT STy & e e & o aver wred
o £ omw oy § oo amm et e
IA Shu § W oY §S T ww § 0 o wow
wifige | oy ww R Al fe & e e
& T srriew Agvae 8% T 1 wa Aay § oY
g W go won wrfeg g g A fe &)
yeifiee, afr frsww wrer ofr wrweT w6 o s
fiRgE e rgR E e e f g ¥
FWER §TU £ | WET AF TORTL W wrwn §
gaTL Wl 9 & g@ wr %Y ot e fisar e
war R oy fdwwuw
¥ wy ey cudr §1 Wfew wepgfe
¥ ot wret Yy wiv 1 ey vad gu A
ey 340w i g wre 24 Wl ame ot ey
@& 1 o wwe gy { F e O o o oy
WU QW At g o soon By e o ue
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(Wm%;ﬁ{m &

& fag S P o 1 A TwT AW Aw )
Hwgmanpn g o SrdawT 8 g w8
¥y Wt § Y w wwre ¥ afes wfafrar
& fag o o § 1 oEt W e TR &
wraet § & aga g aw arddy f FagEw € )
71 Fx 7 a7 w7 § e v v v wie
tfrwamamaimfmdwherd 5w
wT AT TNT A g v fem oA feg
U Y v A gAT @Y o ¥ vt oy fadas
a7 IEE gAY § AT TN A wALT ¥ AT
W frg amd § ot aga e I i A
wiet d gt e o ww v a o g
Hr w3 o oy wd ¥ I v vy § 39
wT HRT |

w® we § qgt 9% uF ara WY wE) 9f, ek
BIEA | VT i WO GCHTC EXG TH NHL TR
fords & o g aret av fawr wds, WY
T aT & Fgv waw §, O T e ¥ Ay vy
T & I T Ay 97 faEr s oF s
Tk owre & wr oY forfd o fadaw
ot &, wroey amvgw &, e & o e Ag v
oG ¥ /| G afE T AW T v Wy
& W ag avy et & e ey wiedow & 0y
fadaw ag ¥ ot &) qRET ST W T gAY
& vk wrfe w Y e fi a8 wod fadaw
WY aTaE B | T N R S g T e
e T & | FOET Y man § g9 T e A )
¢ s dgegudagm Wagags
& 5w ot @ & § | oEeT Y g fy ema
swre & ey wr g afee aeTr R AT gE
oy fif TRt e g e ot sfer g
w7 | 37 S 9T faare wh woee YW gan
& Wi faigw o wgdt & o woeRfy et
o W an w sreraw § e o il @
T faias woM | 99 FWY AREET AT T
fudow Y wrew & W% 1 ar fee duy el
off # w57 wEY Wi WS F dor 3T wifgy )
W 1 AT A et e ot Ay v g sk
g fis qw fvde wo fawt & any wf e
¥ rworrd e oY @ ¥ v ofr o ey it
TER e R & | xufryg v frdaw el
o gt ot g8 ey  werdr W

SHRI CK!N"[‘AMANI mnmm
(Bhubaneswar): Sir, sioce the Jast
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year, our country is undergoing changes
in many spheres, and it has become a year
of victories and on the 16th December,
1971, that is yesterday, India emerged as
one of the great liberating forces in the
Asian horizon. Teday, when we pay glori-
ous tribute to the valiant freedom-tighters of
Bangala Desh and all the other freedom-
tighters and the brave armed forces of our
country, this 1s a greal momen! which
brings to our mind the sufferings and pri-
vations of all our freedom-fighters of
carlier years, in all the liberation struggles
which were carried out for achieving
our own independeace in 1920-2), 1930-31,
and in 1942 days. There was also the great
naval muntiny which took place just before
the independence of our country and also
great light which was carmed on by the
INA soldiers, under the command of Neta-
ji, who fought for India’s independence.

Besides these, there were other liberation
struggles which were carried on 1n the ex-
Statc areas, those princely States. In
Orissa, we had one of the biggest struggles
in the Ranpur State; because of the provo-
cation and oppression of the British politi-
cal agent Bazdgette he was murdered and
then a reign of terror was let loose on the
peopte of Ranpur, Raghu, Dibakar
were executed and many more got life-terms
of sentence. Many of the people were
fighting in the ex-State areas like the
peogle of Thuabari village in the district of
Puri, A proper history of those struggles
has not becn maintained. But the fact
rémains that in those days great struggles
were waged by those people who were
engaged in what was called the States
Peaple’s movement in those days. The
fights in the States of Dhenkanal, Taicher,
Ranpur, Daspalla, Nayagarh and Nil-
giti and other regions, the ex-State areas,
were heroic and the memories of oppression
lét loose on the fighters and the people
strike horror in the minds of the people of
Orissa even to this day, We are grate-
ful to the country, and to the Government,
that at isst, afier many yeurs, the ex-rujers
of princely States were divested of their
powers sl the princes were deptived of their
114881113

purses and privilegs and thus we have put
an end to thosc evils perpetrated by those
ex-Rulers.

Here, [ may bring to the notice of the
hon.Minster that Prof. Saksena hygs brought
a Bill to which we all agrec in its principles,
and the hon.Minister has made 1t very clear
that the Government s in no different mind
as regards the spirt of this Bill. We all
agree with the principles of the Bill, The
Government of India, in fact, have gone &
little out of the way 1o help the political
sufferers; that is, where the Stale Govern-
ments have not been ableto help them, the
Government of India, in the Ministry of
Home Affairs, have gone out of the way to
help at least from their own funds, when-
ever the occasion arises and whichever case
came to their notice, those political sufferers,
freedom-fighters, to relicve them from their
abject poverty and sufiering. Therefore,
there is no different mind on this score, so
far as the Government of India and the
Congress Party, is concerned.

Now, take the case of the Orissa Govern-
ment, They are paying only Rs. 30 to
Rs. 40 each as pension to the political
sufferers who fought for the independence
of the country. Again, 1t so happened
that this pension became subject of political
discrimination also. Thatis to say, sud-
denly, whep a different Ministry came—not
the Congress Government — the pension
of almost a thousand of them was suspended.
Even this Rs. 30 as pension was suspended.
Therefore, it is better that the Cential
Government really comes forward with 4
kind of comprehensive Bill in this matier
for providing the frecdom-fighters with a
suitable amount of pension in the entire
country.

‘We are aware that the Prime Minister has
declared that India is going to celcbrate the
25th year of its indapendence next year,
and the celebration of the 25th year of in-
dependence next year sssumes jgreater
importunce because India has alresdy
become a lberating force in the whole of
Asia, in this subecontinent. Thorefors,
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1 hope that proper consideration which 1
due to those freedom-fighters, who had
laid down their lives to achieve independence,
and those who have suffercd in many ways
for achieving independence so that today a
strong and independent India  has ulti-
mately risen to this height in 1971, will be
given to them at this hour.

T would submit to the hon. Minister that
so far as this pension which is givén to the
ex-prisoners in the cellular jail in the
Andamans 15 concerned,—therc are about
20 in Orissa—they should get it. The
Government of India 1ssued some advertise-
ment in thc newspapers saying that the
political sufferers should apply for pension.
These freedom-fighters aie living in remole
villages. We have tried our best to contact
some of them, and have pointed out that
an advertisement has come and theicfore
they must apply If some of them aic not
able to apply 1n time in Orissa, 1 request
the Government to give them a hittle moie
time

There are many {ieedom fighters who had
participated 1n the State People’s movements
in the ex-State areas and they are in acute
financial difficultics. Some of them have
not applied; they should be given more time
to apply. Are they not entitled to get this
pension?  In Orissa theie are about (0,000
such political freedom fighters and I do plead
with the Government that they must come
out with some kind of a measuie in this
House soon. The Government should dec-
lare in this House that they would bring
forward a comprehensive Bill in the next
session. | think the freedom fighters of this
country will be greatly obliged But it 18
not a question of obligation; 1t 1s our duty
to the freedom fighters tn the country that
Parliament in 1971 redeems its pledge to the
freedom fighters in the country, With
these remarks, I support the Bill,

SHRI SAMAR GUHA (Contai): it 18 not
only a sad commentary, but also a shame-
ful commentary on the part of the Govern-
ment and also on the part of all of us that
even after 2} decades we have not been able
to discharge our minimum elementary ob-
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ligation to the freedom fighters of our coun-
try. The edifice of our freedom has been
built on the blood of the martyrs, We
have not been ablc, even now, to show what
1s absolutely required of a dignified nation,
a free nation, 1o show honour to our freedom
fighters, to give them a place of glory in the
hustory of our national freedom. Today
1 the background of the national revolu-
tion in Bangla Desh where the fighters for
independence have embraced martyrdom,
1t 1s more than ever nccessary that we lose
no ume to discharge what 1 have refcrred
to as the elementary national obligation
to our freedom fighters.

I have had a talk with the President of the
Bangla Desh Government, the Prime Mim-
ster and the Home Minster  You will be
pleascd to hknow that even before they got
power m ther hands, even before they had
shifted to Dacca the capital, they have
drawn up a list of names of the martyrs
and t1icedom fighters and a plan how to de-
corate them and look after the families of
those who have sacnficed then lives and
those who have been incapacitated while
participaung i the frcedom strugyle and how
they will take care for then future. They have
told us that they were going {0 rane monu-
nients in Chhittagong where Surya Sen, the
great Icadet of the Chittagong Raid Case
had laid down his life. They are going to
etect monuments in the jails of Bangla
Desh for the martyis of the pre-inde-
pendent days. Bangla Desh was really
Centie  of the revolutionary move.
ment 1 those days: it was from Dacca
that revoluttonary nspiration rudiated ail
over the country. They are going to honour
not only the revolutionanies and freedom
fightcrs and the young brifliant boys of the
Mukti Bahini but even the old revokutions
who were & source of wmspiration—-Surya
Sen, Benoy” Hose, Dinesh Gupta, AmiDas,
Prittlata Waddy, who laid down their lives
for the freedom of our country. They
are remembering them but 1t requires us to
temind the Government and remind our-
selves, after 24 decades of our freedom that
we have to honour our freedom fighters and
we baveto look after them. How many of
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them are living in what pathetic con-
ditions, you may not kiow. But the old
revolutionas ies were very digmfied.  § know
that many of them will not heg of you for
Rs. 50 or Rs. 100, hut it is our sacred duty
to save their lives. 1 know that m Bengal
and other States there arc old revolutionaries,
aged 80 or even 85, with nobody in this world
to look after them. Recently a sadan has been
butlt near Calculta for some of them on the
basis of private donations. not with Govern-
ment help. In the last session 1 raised this
question not once, but several times. They
have nowhere to go, they have to breathe
their last in a free country, for the freedom of
which they have given thew all, but the
nation has not done anything for them, has
not got even the feehing that it should look
after them, How will they breathe their
last in peace”

Recently | have written several letters o
Shri K.C, Pant  Many of the revolutionaries
m the T.B. hosmtals, in a miserable
condition, asking for some help from the
Government.  What is the Government
giving? A lump sum allocation of Rs. 250
or Rs. 500, not more than that. What
can they do with it? They can do nothing
with this meagre help.

You probably know that the Government
has given something to the Andaman pri-
soncrs, but that also was done after a long
effort in this house. Their number 1s not
more than 300, Again, you will remember
that a Committee of this House was consti-
tuted to go to the Andamans and see how
the Andaman Cellular Jail can be pre-
served, how a monument can be raised there,
how we can honour our revolutionaries and
martyrs. 1t was agreed that Netaji Subhas
Bose, raised the first flag of Indian free-
dom, in Andamans. We submitied a
report to the Government. Three years
have passed, but the Government has
not taken any step whatsoever, and
we do not cven know whether they are
contemplating taking any step at all, .
The Government agreed to give some help
to those who had been for five years in the
Andarhans, but now they have extended it
to abybody who had been in the Andamans,
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Somebody was saying that the Bill was not
well drafted, but in this House m the last
two years there were innumerable guestions.
When | raised the guestion and said that
many of the revolutionaries whn were
80 or RS years old would be no more
hecause the Government was  not
discharging  1ts obligation  towards
them, the Prime Mmister said that they
would not be allowed to die. One yeat
passed, and again 1 raised the question, and
the reply was that it was under the consid-
eration of the Government. How long will
it be under the consideration of the Govern-
ment?  Already two and a half decades
have passed, and 1t 1s shame on all of us who
cnjoy the henefits of freedom that we have
not been able to discharge our duty towards
the freedom fighters as a result of whose
sacrificee we are enjoying this freedom. It
15 a national disgrace, { should say, that we
have not been able 10 honow them or look
after them.

lhere are threc categories of freedom
fighters, those who followed the Gandhian
hne, thost who followed the revolutionary
course and those who joined Netaji in the
INA movement. You have done nothing
for them. The Government has said on
some occastons that the State Governments
are giving some help to the freedom fighters.
Again, I do not know how the Government
uttered the word “help™, because the help
that is given is not more than Rs. 50 and
very often much lcsy, and only in a few
cases these pensions are yiven to the freedom
fighters, This iv the honour that you are
showng to the freedom fighters.

This Government dares to say that we are
giving belp to the freedom-fighters. Every
year we are gwving so many decorations—
Padma Bhushan, Padma Vibhushan, Bharat
Ratna and s0 on —to so many people but
during the last 25 years, the Government
id not give any decoration or show honour
to any of the freedom-fighters. Nomonument
has been raised anywhere, 1t should have
been the duty of the Government fo raise
monuments in each metropolis of India—
Calutta, Bombay, Madras and Delhj
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—in honour of ow martyrs and freedom
fighters It 1s a very good sign that the
whole House unammously cutting ac1oss
party barriers, like a patriot or nationahst
who feels that we are indebted to our lree-
dom-fighter ot Azad Hind Revolution, has
expressed the view that we have to dis-
charge our national duty Today | want a
categorical assurance from Government as
1o what they are going to do, how long more
they are going to take 10 cometo a deci-
son 1n this matter Ict the Govern-
ment say that they arc thinking ol
domg something and at least let a commi-
ttee of this House be formed to make sutta
able recommendations 10 Government It
15 a questton of gning not aid but bn
Pronam 10 our treedom-fipliters (0 mantain
their honour 1he Government should
categoncally say what steps they arc going
to take and when  Otherwise 1t will be an
act not only of ingratitudc but of betrayal
of our freedom-fighters on whose blood the
editice of our treedom has been built
SHR] B 9 MURTHY (Amalaputam)
Sir, toddy the nation is being tossed on the
waves of jubilation becaust of the excellent
work done by our armud forcea in comn
nation with the Mukti Bahmi At a time
hike this, wo should remember what hapmsen
ed in the years gone by and how many
yvoung patriol wanted to face any difficulty
whatsoever 10 make India fice ) find that
Government 1» willing to concede the prines
ple, adumbrated in the Bill but [ do not
know why they could not make up their
mind even though this Bilt has boen before
them tor the last 6 or 7 months As a
matter of facl the fieedom fighters are the
basic persons who have comstructed a now
Indwt  Theretore et sheuld be monu
meats erected evervwhere in the coumtry
it may be leit W the villages 10 Lonsiitu
ther own motuments n memory of the
firedom-fighters of those villages so that
posterity may remember them But ft 15 the
duty of the Gowrament tos. that
&1 the State and district level and of posmble
at the talub evel montuments are  erected
0 that ow childreh may know how out
people had fought spainst the. Brtsh w
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penialism to sec that the British yoke s
temoved from India

1225 hrs

MR SetawtR In the Chau
These monuments are very essentual so
thae  postenity  will know the patrioti
persons who sacrificed  everything and tad
down therr lives to achieve frecdom

1 would not like (o say that the Govern-
ment had not done much The State
Governments have dlso come forward o
help the fiezdom firhters But that 1 a
very petly :nd parsimomous help  Fach
man ha- 10 go and get a certificate from some
Coneress organmsauon and approach the
Colicctor or the Tahsaldar as the case may
be and go there urapteen times in order to
get hinwell semstered asa trecdom hghter
The word  pohtial sufferer must bhe
removed from the records of Government
I'he woild ‘freedom hghter 15 a proper woid
that should be ginen to those patrioti
persons who sacnificed everything and died
for winming the frecdom of the countiy

Another point that 1 would like (o place
before the House is this  They say that
they want 1o give political pension It will
b very wrong ind derogatory to the spimt
exhibited by the revolutionaries to say that
wt arc giving them a pension  t must be an
honorwrwm freely given and  gracefully
accepted  Both the Central Government
and the State Governments must see that
before we celebrate  Silver Jubilee of our
Independence next year a tull hist of the
licedom fighters 1s drawn up and then names
displaved at impottant places

1 astty 1 would like to know whether the
CGovernment 1§ accepting this Bill as it 8
or whether they are poing to reler the Bl
to a Select Commuttee or whether thev are
going 1o bring forwaid another Bill icor-
porating the printiples adumbrated mm Mr
Saksena < Bill so that there will be no diffi-
culty in future

One thing 1 must say that the whole house
15 belund this Bill  There is no difference of
opmton on party affilations Most of
them have been freedom fighters There.
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fure, the Government should respect the
wishes of the House and see that either this
Bull 1s recast or a new Bilt s brought before
the House so that the obligation of the nation
to these mariyres 1 fulfilled

of gl degelt - (fepdtomaE)
aer wergy § o farsgw Avy wRe ) 0w
faw & r g worr ¢ oY A g g froaw
mr axd mmwfrs faw ) qufy s gy A
for & smerr ¢ afy pavdy wrordy o farae
AT 197 28 FATE A A ¥ vt g SRl
Frnfe v fad w1 vma FvawT 4T ATEIL
¥, &R wwn I | WY fAdwe g7 # fR oavov
TTETT T O qRIEH GITTH AT Ew ¢ T wafa n
Agqre et Afed | g Ty W TsmT T AR AT
% a7 ug fa wrem wreew fagr et o F &
AT F we e qv wa ¢ forgrd gAv awmt w A
AT A of # TT AL THAAT T AHITTEST
A ATT | TAF WATHT JIF W ATHT AT
o IR FE AT

MR  SPEAKLR You will continue
lates on  The Prime Mimster will make a
statemenl now — ——

12 29 hrs

STATFMENT RL INDIA'S DICl-
SION TO CFASH OPERATIONS FROM
2000 HRS ON THI 171H DLCFMBIR,
1971 ON ALL FRONTS IN THE WFST-
ERN SECTOR

THL PRIME MINISTER, MINISTLR

OF ATOMIC ENERGY, MINISTFR OF
ELCCTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTLR OF INFOR-
MATION AND  BROADCASTING
{SHRIMATI INDIRA GANDHI)
Mr Speaker, Sir, on March 31, 1971 six
days after the great upheavel n Bangla
Desh, 1 had the honour to move a Rusolu-
lion 1n this House

1 sard then that Indwa’s permanent interest
m peace and our cosmnmutment to uphold
und defend human rights demanded the
imediate cessation of the use of force and
of the massacre of defenceless people of
Bangis Desh. ! had calied upon alt peoples

4nd Governments 1o take uigent amnd cons
stiuctive steps to  prevail upon the Govern-
ment of Pakwtan to immediately end the
systumatic decimation of a people [ had
concluded my statement by expiessmg the
profound conviction of this House that the
historie upsurge of the 75 mullion people of
Fast Bengal would trumph  We also gave
an assurance that their strugele and sacrifice
would recewve the whole-hearted sympathy
and support of the people of india  Today,
the pladge we then made together n this
Houw and in the country stands redecmed

1t 14 natural that the people of India should
be clated We can also understand the
gieal tejoring of the people of Bangla
Desh 1 share the ddation and the joy
But as the Gita say  nerther jov nor sorrow
should Git the halance of vur equanimity
or blur ouwr vision of the future

All those who have borne arms all those
who have beun involved in the planming and
direction o the operations, all the peoplg
of India who have responded so genetously,

thesc aic to be thanked and congratulated

It 15 & victory but a victory not only ol
arms  bul of ideas The Afwkei Bahim
would not have fought so danngly but for
its passionate wge for freedom and the cst-
ablishment of # special 1dentity of Bangle
PDesh  Our own forues would not have
been so fuatfess and refentless had they not
been convineed of our cause

India has always stood for breadth of visi-
an, tolerance of the points of view of others,
of being in the battle vet above 1t.

We stand for Democracy, for Seculanism
and for Socialism Only this comtunation
opens the way for full freedom, gives protec-
uon to the weakey sections and provides
opporiunmty for the growth of different
persondlities

We believe that mo nabon can be built
on concepts which are negatine or which do
not have meaning foi 4l its people. Un-
fortunaigly, Pakistan has based its policies
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.on hatred for, and confrontation with
Tndia,

_ MWhile we re-dedicate ourselves to our
ideals, [ hope the people of Pakistan will seek
& path which is more in kecping with their
circumstances and needs. These 24 years,
we have heard many aggressive speeches and
much abusive and false propaganda against
us, We cannot believe that this is the true
voice. of the Pakistani people. Thev have
been kept in darkness by their successive
regimes. We want to assurc them thal we
have no enemity towards them. There
are more things in common begtween us
than those which divide us.

We should like to fashion our relations
with the people of Pakistan on the basis of
friendship and understanding. Let them
live as masters in their own house and devote
their energies to the removal of poverty
and incqualities in their country.

“Tt is this sincerc desire which prompted
us last evening to instruct our Army, Navy
and Air Force to cease operations from
20.00 howrs today on all ironts in
he west.

I am grateful for the support which all

political parties of the country have given
" during this difficult period and specially to
* this initiative on behalf of peace. -

This offer was communicated to the world

community by our Minister of Fxternal

- Affirs, Sardar Swaran Singh in New York.

We also had it formally conveyed to the

Government of Pakistan through the Swiss

Embassy.. We hope that the peopie and the

" rulers of Pakistan will appreciate and re-
cipm.re this offer.

: l'hemmmm w!nch mtdﬂowrrom
H‘ailum 1o do so will rest squarcly upon the
“ military rulers of Pakistan. However, re-
.. gardiess’ of what happens on tha western
. ‘front; te¥'us not be complacent. ~The com-
"thtmmmmwamm

amxﬂmmsﬂwndwmm
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above all, the fundamental beliefs of our
national exilstence. -

ot gew fagr wroddh (o) ¢ AR
wraw T Atfen frar i fe en g e wst e R
U HofY 4 7 T S A (e qg-from
T AR AW F a2 Ay Ze 7 g o
B gw gg-fawm A0 wgd, 07 w1 WA angd
# wte ol A e fR g g A g ww g
# aryan g f W gwal 1w o 991 5 T A
# {9 go SUHY a9 TG ¥ FE 8% )

MR SPEAKER: We will look into it
later,

SHRI A. K, GOPALAN: (Palghat) : Mr.
Speaker, Sir, on a point of procedure, we
have to say something...

MR SPEAKER:
body.

| am not allowing any-
I am not allowing speeches.

SHRI A.K. GOPALAN : There is a
certain procedure. The question is when
leaders of groups are called and they decide
somothing, whether when some members
of that group does not agree, this procedure
must be stopped. Those leaders were
prescnt; | was present | undersiand that
the Member of the Jan Sangh, Mr Pitambar
Das not only agreed, but he said that before
Yahya Khan makes a thing we must do it.
On behalfl of iy party, if 1 say something,
‘f { am wrong, it must be discussed there.
The procedurc is not that the party leaders
are called and they agree on something and
aguin they take it up in the House. if such
a procedure is allowed to stand then there
i$ no usc calling the leadcrs. )

st wrw fagrdy wwddt : wsgw . wETw,
wre droy faie g%« wE Aw @ e e & ot
Fifeas afy a1 e R ol Al Y 2w
¥ # wff w0 W W gt wfafafo § 9t
mfmmhf:ﬁmmh&n

MR SPEAKER: Tiué is mt the mm
time,

SHRI INDRANT GU‘P’TA (Ahpew)
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was not present in the mecting, nor was | and
S0 we are on egual footing. We have care=
fully checked up reports from all the Mem-

bsrs who were present and the leaders. Two

Members were present on behalf of Mr.

Vajpayee's party,—Mr Pitambar Das and

Bhai Mahavir ji. Everybody knows that

declaration or announcement—the text of

it,—was gone through line by line, even

certain changes were made by agreement

and the whole thing was approved. No-

body objected to it. Mr. Vajpayee cannot

come now and say this . . ..

MR SPEAKER: 1 think propriety de-
mands that . . .

SHRI S.M.BANERJEE (Kanpur): Some-
thing wrong in their leadership.

MR. SPEAKER: This should not have
been brought. There may be many after-
thoughts but this should not be brought
here. T am not going to allow it. You
can have it later on. T have another pro-
gramme

ot grw fagry avwedr o wAT w ==t
ATF AT EHST )

12.39 hrs.

ANNOUNCEMENT RE. MEETING
OF MEMBERS OF PARLIAMENT
IN THE CENTRAL HALL TO

FELICITATE THE PRIME MINISTER

MR. SPEAKER: 1 have a very good
news that tomorrow at 4 O’clock. all of us,
all sections of this House will felicitate
the Prime Minister in the Central Hall and
it will be my privilzge—of course, I am not
assuming it mysclf, but there was a suggest-
ion of othcrs also,—that T shall be presiding
over it. Thereafier, because I shall be pre-
siding over it willingly, 1 will be. At Home
also to all the Members. [.was thinking
of going to my constituency and I -hoped
by that time I will give the news of ceasc-
firc also. Most of the war was fought in
my constitueney, Amritsar district. during
the last war and this war also. Because
I do not speak in the House the Prime
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Minister should be very considerate to my
constituency.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior): Because of fhe war, the hon. Prime
Minister cancelled the tour of my constitu-
ency. Let her visit my constituency.

MR. SPEAKER: 1 shall have to take him
to the border areas so that he may chang:
his views some time. Except a few districts
we do need to carry all the Members to the

border places so that they may know what |

a horrible thing it is 10 go to war.
12.40 hrs.

FREEDOM FIGHTERS
ION OF SERVICES)

(APPRECIAT-
BILL-—-Contd.

ot qfequime Gt o (ferdmeam) o
| faaza w7 ver arfE =f 19729 29 wrardt
AT s staell 71 73 # zafah arew aver A
Ffed f& 1972 & wwwET A1 Agrd deq 7T
Farfaat &1 o941 gziwfa gfrq 5@ 5 fa0,
ITE @ TAIHT FAAAT 9Fz FIH F A0, qroe
RIKTT FF 9 FIW IS0 | OF qATT TZ £ 0
qI7A ATHT 54 q9eq TAAHAT FAT0397 71
Z¥ g SATY T AT SART GH00T 77 |

g goArg w7 g 5 9 5 wfmmd o &
gema faar & 1972 % FrE warlTET 91 39T s
wrrfas &3 &1 f3o ® #2932 900 | 9wl
F1 AT 3Y 3T THTE AT A2 A0 90024 5 3 39
TATHT 9T FZT N2T FFAraar q919 & A qea
AT AT T3 2, FATGE a0 |

FZA § ANT GHI FFET GAE KT AT 9T g0
Tz YA W A A | UME WIEEE § A A

AT Y ITHT A T ZT | ZH GFT F qiTi T

frarft  sTo avFdedt =T wifAewr § A7 |
THT ST F TATEE & AT FA4T I 1S72H A2
T F T AT AT & HFGAET F GIFT 27 T 47 |
AfFAETAT FIE & TR AT T G3qT A F
far zaw fz 3% v wzewE faz A1 AR |
FIHT AT WE AT | v faErer o A arfaa
T 1912 WA BET AT AT AL AT T oo 47
HEATTRL § O A | SAR AT A G gE |
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: {u’twﬁwﬁmmﬁ]
ﬁsﬂhﬁﬁhw%sﬁﬂﬂmﬁm
AT IET FRdAT A pAT @ | Azt b T A
firfiee: fom mn wfew 9 aw & wed aw
© oy g & qfeaT 1 @) A g §, 3y e
ek FY wrr A @1 Few AT @t Tw AW
wifr v st I § foed wres q o
sirrerwer ¥ | gy wyfy Ay fac sl aam
3 fom, oy e & wifed | B wemmL L L

12.42 hrs.

ANNOUNCEMENT RE. SITTING OF
THE HOUSE ON SATURDAY, DE-
CEMBER 18, 1971,

MR. SPEAKER: Tomorrow, most of us
are here. What if we sit tomorrow for two
or three hours? 1f we sit for a few hours
tomorrow also, we can have more time for
discussion.

‘SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: So 1 must say in ad-
vance that we shall be meeting tomorrow.
What time shall we meet?

SHRIR.V.SWAMINATHAN (Madurai):
We can meet between 2 and 4 p.m.

MR . SPEAKER: So, we shall be sitting
tomorrow 1o avail of the time from 2 p.m
to 4. p.m,

As for the business, the hon Minister has
already announced the business, and the
Order Paper will be circulated.

1243!::: o )
FREEDOM FIGHTERS (APPRECIAT-
' TON OF SERVICES) BILL—Contd.

PR w&qﬂmﬂw (Ferd-rgam)
I uwnhwﬁmmg; woraar Jarhadi

36 wire A ey v v feanf, 3Py g
4N wiew forrd ot X Ao dieam

ﬁmm ‘m uﬁﬁt «mrt . 850 m
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T firlte wfefia ot o%) g awrd, o wrd
g A aw T Ay wnifae w3 W,
ez 3T

I A Wby #, Sk ot afcare ¥ <o ¥,
g of T A ¥ SRy AT &Y Qe
gt ot AT § 1 & oft sl et B
A wft ofy A B § L Amw TR W
am A ag A d § 1 Iy ofe
wmwsﬂ'cwv:d‘riﬁ?éwv‘fmi‘m
A wfai

#fewar Sfafadry o o faerel wifegd
awgi #t foen € gloay gEy gl o g
agr gfaare el anfelr & f&  fauresi w1
AT A AR § 9T AT & 1 X Ay oY
v § T aga o qeradn o g fro wravrAr
¥ foqg Gar w06 g9 I 9f WOt gAwr
o1 T SYH T AR |

7w fasav. gAY AT A7 97 @7 At
Harhera, ST A, I egv e arqey &
FATTY FARAT T LAF 00 |

wwEikarg & fag w wwda s § AR
frdm @ g i afy wonre wré gara e e
gw HaegT oo aver g ar 0 o fasT wre
TR & sir gl B a7 s faw 7 anfam
&

ot vwwgm ot (o) @ e fardaw
w1 & a¥ W & wry awdy oo § o

oft wfir o (=fir fawelt) @ oro off daw
TR Q| WY A A vt

weem wven: & gt &7 &S @y {4 %
s:d‘tfm ﬁ%wﬁmwﬁﬁnmtl

12,46 brs.
{Strt N.K.P. SALVE in the Chmr]
"o o e gl mrzwnitt}n. .
wfgat w1, a«mmmmm
siyfipat ank, e 19 @ A T, FIRTERR L
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g f5 gt feem e foy wer o afr
AT off @1 amAwrw E oAfaw o Zw osEEr
o T TR TE F FAr gvm fn o
FAF fam T 0 14-15 WA 1047
F1weq TfA T FW AR U 4 A7 a9 afeegme
THEAT 31 AT Afe I qgA 95 S0 AL
F1 A1 ot af oY, Favg 1A ey o &1 47, wofaa,
wifeat afe @rd of, dv2) § @@ &, 7 I
W A WU ! OAGT qF AEA E | BW AT
sfa agifa g £, wfen 9 % @ wwe
FIT & 1 39 & F7 47 77 e3r9 v =il
nE weE avg Sfw a faeE gl 4 g,
WEIE g0, S AL A0, GET F A5 17 299 g9
e A, AT AW, ITHRT FE (FAEEL, F
w7 gFTe faar s ol wm A @faat
ITE AU I FT AF | AT A gEA
TE WEIR FT A wET § oA WAE FT
TR FEAT | TH qIRT F AW AL 01 AR
HgafT £Y wrT=ar ¥ faw, avg F wErz A o,
T & AT A 9 X9 & ZATET AN 97 F AR
Faet s & o o ey g, (e At A ST
WERT F1 Al B w=fa & a9 w7,
“STERET & w97 O 27 99 HA, T 97
7z arat &1 gy avy faoma Fam " & WA
HER H TEA AEATE P wET 0% T e
&1 T A & e fatre 3A a9 S A
TEN & | AT TEY, WA TERA THFT SAETT FT
RUBE AR L el oA L A ol
AT 2 Et g7t owar fv o fam oWy &
Q5 | UERT ¥ AT ¥ A 9% |
3% Wt z@ deT ¥ Ag I 19 WG 8,
TEIB TR I AT E | TAHT wiforer g o 7z faw
TH HEA F TIEA g1 AR, AT A B0 AT | AT
e AT, foediv a2 fadas @=7 &
AR TET §, UF qgA 7O FITH W E
az avd ot 3w 78 7=A § 1 2o ifaer 2w
T @, S T ¥ oagm § wad argAary o7
#1017 faarei #r qeafa § arar Mg
g e g g o S gw s A A
S A T AET G | T A AT T A 2
S FF A oiT F=a1 %1 doer wfy ¥ 9w
AT A 2

i ow 4z 2 F #1729 3T ATATT 39
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g1 A9 zart &w | frag wfesi &t fagEm,

FZH U BRE S g5 0 1 oy w9 TS 13

At fE T A g feafa d w2

2, Py 2dT-wdt Amer F 7 v € W favm
S T R A GA F, TR AT fAAAr o
7

™ THE | A W mEEAar U a9
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Fa= g & 29 3T g™ w4, IAFT 9UTH FX
oY 7T e U8 % 29 I’ A g4 w7
qFT E, g9 ThF 6§ A ag g E
fa zw 39 afare & qrafeag £, (99% gz Sa
| 7 F, BT 9% 9% 9 0 4120 E7 20T F forare
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| A A A FIA § AT AKAS &5 AT
T R FTC IHAT AMZT F 1 IALAT gD
T WERT 7 AL AFAT FAiEA, FAF T AT
fod S & =g & 39% o, afeEe m@y
Fatdt &1 Ag oL T FaaE Far A faatn
g g, (9mHT A A gA A AW a5 g
AT AT FT WG AT T 2T, 7L frew w ag
A AT F “raamar garn wwafag afwe
2", uAT AMAT T g1, AT gAIL  TATAAT-
FAHN FA A A AT FAWE T B, GIEH 9T 7
24, A= & Sy "ArATEr &r we| T
T A1 A gurer Zor 3w feafy & 7 27Ar
Affa a1 290 IT AW AT 0@ ™ E ) Alw
TAFT A AET A AE

zafeam § w5 wgr § fAam e v a2
avTe & faer afes qarn, 91 Tu =56 & O
o (o 707 ATHIC AT U F 37 AFFeT F F L -
FF WA AT E ) AT off fosaw o mgEar ¥
77 argAT 1 91 A%dr 3 v 3w moAn fagas
arfes & & 1 & 771 7 ama A g fF e
=z fam g7 777 # mwifaa g1 war, g T2 g,
41 a7 9% 37 AT FAF AT arq g A 0y
= g3 #1 wAvar, afvar F fawg gro f o
F1 §5 ALIT-TEHAT 781, FghE—2 ¥ fam,
I ATAA F5 T T #iTA w7 F A v
e w7 friers ATd, a7 O A9 g AT
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[T e wgra gro3)
WEET F ATA 9V WTHZ ATIATE FAH FT
©INE B BT g9 AR I wiwed frafy
TAT IAN FHH! FIE UTOT WA AEN gF, FrE
AZT AT FHOT FY arae G497 A9 gs, ar e
a3 OX av-4% £\ fom @i 7 7w & faqo,
wrpafa & o e o) afasm g, #ar
AT =9TET #w e & quer e fw

I AMT F sraq, =TT 7 Feu, 39F e
H ATAT W TN F1 wEaeaar faae 7 39
ANEA AT IO &7 FUA F94 & (AT 9,
mﬁﬁfaaraﬁa‘fm%m“rmfgﬁ| AT
T F17 BIE AfF0, IV AgARr A7 AT
mifaw gfer 7, amarfss gl & 3= Fmwie
T =rfew 1 & @ wrgfw F fom wdim go
F, AfFT WIT TH HOS-AEET AT Hel @ &Y
ITHRT S T E | TW AW TNGH & AAA &
fratz 7 o gu &, Afsa faw ami | adaw
T ANGA FT I AT §, IART ZH WA T g,
TZ FTAT AIY ATGA 27 T GX AT 7 (T

T HAY HEET FIE fAgAF A A7 sgaey
FTF FT ATATA 7, A1 ATAAT T5Eg T AT
faime g1 A FY 91dAT FT AT aEEr €0
# srzar 7 5 9T 9EEY T "EdT ® aveaTee 1,
AT 29 779 F7 H970 &1 7% WY g7 AL A1 7
4 wEral % sfA gre agrwta afas soas

MR. CHAIRMAN: We have only two
minutes left. Do you want to make some
statement ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): | wanted to clarify

only one point.

MR. CHAIRMAN: Afier your clarifi-
cation I shall call Mr. Mirdha.

SHRI1 F. H. MOHSIN: | wanted to clarify
one point made by Mr Pandey. We agrec
that we have got to do something in the
case of freedom fighters; there is no doubt
about it. Government have already dscid-
ed to do something for freedom fighters.
It need not necessarily be in the form of a
Bill. ...(Interruptions). 1t may be in the
form of a scheme. It is under the consider-
ation of the Goveinment. Since many
persons are making this point, 1 wanted to
clarify that the matter is under the consi-
deration of the Government.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): We have long heard these platitudes.
There is no concete scheme before the
Government and we want a concrete scheme.

SHRIR.V. SWAMINATHAN (Madurai)-
Let the Minister take the whole day. Let
him consult the Cabinet Ministers and come
out with definite proposals tomorrow.

MR. CHAIRMAN: The hon.Minister
has briefly stated what he had to say in the
matter. The sentiments of the House have
already been expressed. The House will now
adjourn o reassemble at 2 p.m. tomorrow.

13.00 hrs.

The Lok Sabha then adjourned t'1l Fourteen
of the Clock on Saturday, December 18,
1971/ Agrahayana 27, 1893 (Saka)
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